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O R D E R 

Per Beena Pillai, JM: 

Present appeal arises out of order dated 18/11/2022 passed 

by Ld.CIT(A)/NFAC, Delhi for Assessment Year 2012-13 on 

following grounds of appeal: 
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1. On the facts and in the circumstances of the case and in law, the 
learned C.I.T. (A) erred in dismissing the appeal. 

2.  On the facts and in the circumstances of the case and in law, the 
learned C.I.T. (A) erred in dismissing the appeal exparte that too 
without even giving full and proper opportunity of being heard in the 
matter. 

3.  On the facts and in the circumstances of the case and in law, the 
learned C.I.T. (A) erred in dismissing dism the appeal that too 
without even appreciate- appreciating fully and properly the facts of 
the case. 

4.  On the facts and in the circumstances of the case and in law the 
learned C.I.T. (A) erred in dismissing the appeal exparte and that too 
without even considering the relevant evidences submitted. 

5.  On the facts and in the circumstances of the case and in law, the 
learned C.LT.(A) erred in not dealing with merits of the appeal and 
dismissing the appeal. 

6.  On the facts and in the circumstances of the case and in law the 
learned C.I.T. (A) erred in dismissing the appeal exparte and that too 
without even considering the remand report submitted by the 
learned A.O.. 
The Appellant craves leave to add, alter or delete any or all of the 
grounds of appeal at any time.” 
 

2. At the outset, the Ld.AR submitted that several notices were 

issued to the assessee as enumerated in Para 4 of the impugned 

order. It is submitted that, the assessee furnished additional 

evidences before the Ld.CIT(A) against which a remand report was 

called for. It is submitted that, in the remand report few contention 

of the assessee were accepted by the Ld.AO. However, in respect of 

the others the Ld.AO expressed adverse view. It is submitted that 

no opportunity was received by the assessee to respond to the 

observations in the remand report. It is submitted that, most of the 
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notices were issued during the peak of the Covid period and the 

impugned order was also passed during the Covid period. The 

Ld.AR thus prayed for an opportunity to represent his case on 

merits before the Ld.CIT(A)/NFAC in the interest of justice. 

2.1. On the contrary, the Ld.AR vehemently opposed the prayer for 

remand. It is submitted that the remand report by the Ld.AR is self 

explanatory in respect of the modus operandi of assessee for which 

the additions made is justified.  

We have perused the submissions advanced by both sides in the 

light of the records placed before us.  

3. It is noted that admittedly, the assessee did not received fair 

opportunity to represent its case after the receipt of the remand 

report from the Ld.AO before the Ld.CIT(A)/NFAC due to the 

ongoing lockdown pursuant to Covid-19 pandemic. The Ld.DR 

could not controvert the fact that the notices were issued to the 

assessee and the impugned order has been passed during the Covid 

period. In the interest of justice, we therefore remand this appeal 

back to the Ld.CIT(A) with a direction to consider the claim of 
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assessee in accordance with law and having records to the 

evidences filed by the assessee. 

Accordingly, the grounds raised by the assessee stands partly 

allowed for statistical purpose. 

In the result, appeal filed by the assessee stands partly allowed 

for statistical purpose. 

Order pronounced in the open court on  14-11-2024. 
 
 

Sd/- Sd/- 
PRABHASH SHANKAR BEENA PILLAI 

ACCOUNTANT MEMBER JUDICIAL MEMBER 

 
Mumbai, Dated: 14.11.2024. 
Snehal C. Ayare, Steno/ Dragon 
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1. The Appellant  
2. The Respondent 
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BY ORDER, 

 

 (Dy./Asstt. Registrar) 

ITAT, Mumbai. 


